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Ashwuni Kumar nnd others Applit:unt( •) 
'I hrough :- Mr. Mandeep Singh, Advocutc v1<.:c 

Mr. R.K Kotwal. Advocate 

v/s 
Stole of Jammu und Kashmir 

.. Non-upplicant(s) 

Coram: 

Through :- None 

IION'BLE MR . .JUST ICE PUNEET GUPTA, .JUDCE 

ORDER 

Learned counsel for the applicants submits that by the afnux of 

time, the instant application has been rendered infructuous. 

I lis statement is taken on record. 

The instant application is. accordingly, dismissed as having been 

rendered infructuous. 
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1'1111ln 

Whether the orda tS spc:oktng·• Y e~'No 
Whether the order tS reportable" Ye51No 

(PUNEET GUPTA) 
.JUDGE 


